HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % ‘

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:\3'—77~0€903@ /RG/LP Dated:18.02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Atul Chib
S/O Shri Davinder Singh
R/o V.P.O Khour, Ward No.4, Tehsil Khour, District Jammu

vide notification No. 2100 of 2023/RG/LP dated 26.09.2023 for a period of one
year has been extended till 28.02.2027 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewallextension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
By Order W@'\ﬂ%
(Syed Mujtaba Hussain)

Registrar Administratiﬂn

2

No: 75/ 9-DL RG/LP Dated:/8.02.2026
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
I Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Atul Chib, Advocate
...... for information and necessary action.

Méi%\ﬂ G
Registrar dministratﬁn
¥

£




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3786{10),(7 /RG/LP Dated:!¥.02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Malvika Mohan
D/O Shri Sanjay Mohan
R/0O H.No. 267/Sector 5, Channi Himmat Tehsil & District Jammu

vide notification No. 49 of 2025/RG/LP dated 08.01.2025 for a period of one year
has been extended till 28.02.2027 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

_ The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order Wﬁw
(Syed Mujtaba Hussain)

Registrar Administrat/ﬁg'l

No: 11§97 -8y RG/LP Dated:/8.02.2026
Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
<3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Malvika Mohan, Advocate

...... for information and necessary action.

V\W
Regist‘ga/ Admimstratigm/



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 8749 c[zezé /RG/LP Dated:18.02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Surjeet Singh
S/0O Shri Suram Chand
R/O Thanoi Marothi, Ward No.1, Tehsil Chenani, District Udhampur

vide notification No. 1994 of 2022/RG/LP dated 14.11.2022 for a period of one
year has been extended till 28.02.2027 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order W"T
(Syed Mujtaba Hussain)

Regl trar Admmlstrat/t}

No: [ S§35~43. RG/LP Dated: 16.02.2026
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur
; Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Surjeet Singh, Advocate
...... for information and necessary action.

o &

Registrar Administration

L



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Bamg»zé /RG/LP Dated:/8.02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nikhil Padha
S/O Shri Mahesh Padha
R/O Battal, Tehsil Majalta, District Udhampur

vide notification No. 224 of 2023/RG/LP dated 13.02.2023 for a period of one
year has been extended till 28.02.2027 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order “W@w
(Syed NMujtaba Hussain)

Registrar Administreﬁ/on

No: 7SUiR~Ce RGP Dated:19.02.2026
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

. President, District Court Bar Association, Udhampur

< CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Nikhil Padha, Advocate

...... for information and necessary action.

p\g M{g’gbﬂ%
Registrar Administrati
> 4



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 281 ygloué /IRG/LP Dated:/£.02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Parveen Kumar
S/o Shri Dharam chand
R/o VPO Dullangal Madhota Tehsil Bani District Kathua

vide notification No. 2965 of 2024/RG/LP dated 06.12.2024 for a period of one
year has been extended till 28.02.2027 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order W
(Syed Mujtaba Hussain)

Reglstrar Admlmstrajtlon

No: “18S1—S B RG/LP Dated:15.02.2026 ”
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
T Mr. Parveen Kumar, Advocate
...... for information and necessary action.

L)
Regi!%msm{i}on
B 5
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: EB&&V/W /RG/LP Dated: .02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ananya Rathore
D/o Shri R K Rathore
R/o Janwas Sarthal Tehsil and District Kishtwar

vide notification No. 3008 of 2024/RG/LP dated 09.12.2024 for a period of one
year has been extended till 28.02.2027 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order b
(Syed Mujtaba Hussain)
Registrar Administra?;n

No: 1S CO=6t RG/LP Dated:8.02.2026
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kishtwar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Ananya Rathore, Advocate
...... for information and necessary action.

\ %ﬁioﬂ?@
Registrar Administration

A

G




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 383 %)J).é /RG/LP Dated: /8.02.2026
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kishika Gupta

D/o Shri Parvesh Gupta

R/o H.No. 72, Sector 1, Adarsh Enclave Ext. Trikuta Nagar Tehsil Bahu
District Jammu

vide notification No. 3023 of 2024/RG/LP dated 09.12.2024 for a period of one
year has been extended till 28.02.2027 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order W/Lgmyg
(Syed Mujtaba Hussain)

Registrar Administra%n

No: 1§ b7~ T RG/LP Dated:!%02.2026
Copy forwarded to the: -

15 Principal District and Sessions Judge, Jammu
: Secretary, Bar Council of India, New Delhi.
3, Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Kishika Gupta, Advocate
...... for information and necessary action.

Qr

DY
Registrar Administra?;n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3 B3 agu»(% /RG/LP Dated:/8.02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Saksham Singh Bhau
S/o Shri Kulbir Singh Bhau
R/o H.No. 15, Sector -8 EXT, Nanak Nagar Tehsil Bahu District Jammu

vide notification No. 2974 of 2024/RG/LP dated 06.12.2024 for a period of one
year has been extended till 28.02.2027 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order WWW
(Syed Mujtaba Hussain)

Registrar Administr%ﬁon

No: 7S5 83 RG/LP Dated:I8.02.2026
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
1 Mr. Saksham Singh Bhau, Advocate
...... for information and necessary action.

i

Registrar Administragion



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3 8.5s{2524 /RGILP Dated:/8.02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Simran Sharma
D/o Shri Subash Chander Sharma
R/o Ward No. §, Village Harnota, Tehsil Ramkot District Kathua

vide notification No. 2649 of 2024/RG/LP dated 24.10.2024 for a period of one
year has been extended till 28.02.2027 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order *‘Wﬁ@%
(Syed Mujtaba Hussain)

Registrg Administriion
No: ~1S Q3 —90RG/LP Dated: /5802.2026
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kathua

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
T Ms. Simran Sharma, Advocate
...... for information and necessary action.

Registra% Adminlgtr\;)ieon
C

AE
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No: 2 @8b 0‘420),@ /RG/LP Dated:18.02.2026
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rukhsana
D/o Shri Mohd Sadiq
R/o Ward No. 17, H.No. 36, Saillan Talab, Tehsil & District Udhampur

vide notification No. 2523 of 2024/RG/LP dated 07.10.2024 for a period of one
year has been extended till 28.02.2027 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order W‘,@Iﬂ%
(Syed Mujtaba Hussain)

Registrar Administragim

No: 15 81— %0 RG/LP Dated:1802.2026
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur
: Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Udhampur

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Rukhsana, Advocate
...... for information and necessary action.

Vﬁéﬁ'ﬁﬂrm%
Registrar Administration
L %f

il
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: R @7 qv,/lou; /RG/LP Dated:/6.02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ronika Sharma
D/o Shri Banti Sharma
R/o Village Jungerial Tehsil Teryath, Moghla, District Rajouri

vide notification No. 2522 of 2024/RG/LP dated 07.10.2024 for a period of one
year has been extended till 28.02.2027 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order Mﬁﬂw%
(Syed Mujtaba Hussain)

Registrar Administration |

No: 1SAA—GCF RG/LP  Dated:l6.02.2026 |
Copy forwarded to the: - \

1 Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Ms. Ronika Sharma, Advocate
...... for information and necessary action.

. M‘@ﬂﬁ@%
Registrar Administr

o agon

Qs
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 8@ /204 IRG/ILP Dated: 1§.02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vishal Raina
S/o Late Shri Dev Raj Raina
R/o Berhail, Beoli, Tehsil and District Doda

vide notification No. 2656 of 2024/RG/LP dated 24.10.2024 for a period of one
year has been extended till 28.02.2027 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order (Y4 p7
(Syed Mujtaba Hussain)
Registrar Administr%ion

No: 7668~/ ReLP Dated:/B022026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same..
8 Mr. Vishal Raina, Advocate
...... for information and necessary action.

Nﬂg@@/@ﬁ%
Registrar Administratjon
) ¥

o B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3 9244 /RG/LP Dated: /8.02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Taniya Singh Pawar
D/o Shri Keshav Dev Singh
R/o H.No. 60, Shahbad Colony, Bahu Fort, Tehsil-Bahu and District-Jammu

vide notification No. 2651 of 2024/RG/LP dated 24.10.2024 for a period of one
year has been extended till 28.02.2027 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order AN
(Syed Mujtaba Hussain)
Registrar Administragon

No: 7614 3 RGLP Dated:18.02.2026
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Taniya Singh Pawar, Advocate
...... for information and necessary action.

S h
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 241 ﬂ%zalé/RG/LP Dated:/5.02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aman Sagotra

S/o Late Shri Bue Lal

R/o Village Bhagocha Chak (Bhaiya)

P/o Mundia Tehsil Hiranagar District Kathua

vide notification No. 2495 of 2024/RG/LP dated 5.10.2024 for a period of one
year has been extended till 28.02.2027 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order e
(Syed Mujtaba Hussain)

Registrar Administraﬂon

o Tol- | _RG/LP Dated:|f.02.2026 i
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua
: Secretary, Bar Council of India, New Delhi.
3: Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Kathua

o CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Aman Sagotra, Advocate

...... for information and necessary action.

Registrat Administration

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3l cé‘»% /RG/LP Dated:/d.02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sahil Ali Pathan
S/o Shri Mushtaq Ahmed
R/o Potha, Pathana, Tehsil Surankote District Poonch

vide notification No. 2525 of 2024/RG/LP dated 07.10.2024 for a period of one
year has been extended till 28.02.2027 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order Hﬁ@ﬁz\g\{ >t
(Syed Mujtaba Hussain)
Registrar Administra&ion

No: 7632~29 RG/LP Dated:|8.02.2026
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Poonch
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Mr. Sahil Ali Pathan, Advocate
...... for information and necessary action.

H%\tﬁ?ﬁ
Registrar/Administragion
o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:B?ﬁ%%% /RG/LP Dated:/).02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rabia Qadir
D/O Shri Ghulam Qadir
R/O Khablan P/O Behrote, Tehsil Thannamandi, District Rajouri

vide notification No. 1256 of 2024/RG/LP dated 24.07.2024 for a period of one
year has been extended till 28.02.2027 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order M%\(v\)g
(Syed Mujtaba Hussain)
Registrar Administragion
v g

No: Vééﬂﬁ’é/ 7 RG/LP Dated:/8.02.2026

Copy forwarded to the: -

1 Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi.
9 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7z, Ms. Rabia Qadir, Advocate
...... for information and necessary action.

o B

D6
Registrar Administration
L i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: .08 Dgzolé/RG/LP Dated:|§.02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Taanya Rajput
D/O Shri Hoshiar Singh
R/O VPO Janglote, Tehsil & District Kathua

vide notification No. 1313 of 2024/RG/LP dated 25.07.2024 for a period of one
year has been extended till 28.02.2027 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order Wzﬁ
\ w\%
(Syed Mujtaba Hussain)

Registrar Administrg/tion

No: ZbUN = SSRGILP Dated:)D.02.2026
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua
: Secretary, Bar Council of India, New Delhi.
34 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Kathua

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

e Ms. Taanya Rajput, Advocate

...... for information and necessary action.

. B>V
Registrar Admlnlstragon

g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 39 Y ez.,me /RG/LP Dated:/d.02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Digvijay Gupta
S/O Shri Om Prakash Gupta
R/O Gupta Niwas, H.No.4, Sec-2, Durga Nagar, Chinore Chowk, Tehsil &

District Jammu.

vide notification No. 1219 of 2024/RG/LP dated 23.07.2024 for a period of one
year has been extended till 28.02.2027 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order NM@%
(Syed Mujtaba Hussain)
Registgr Administration
No: "7856~6'3 RGP Dated:/802.2026 X

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
: Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
e Mr. Digvijay Gupta, Advocate
...... for information and necessary action.

. W&W\%
Registrar Administrat

v ¢

Pk
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 398 %%'Qﬂ /RG/LP Dated: If/.02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bharty Devi
D/O Shri Madan Lal
R/O Lower Barnai, Netar Kothain, Tehsil & District Jammu.

vide notification No. 20 of 2022/RG/LP dated 23.02.2022 for a period of one year
has been extended till 28.02.2027 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
By Order A&@ﬁm\g
(Syed Mujtaba Hussain)

Registrar Administra%})n
|

No: 7862 —"70 RG/LP Dated:/8.02.2026
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
: Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Bharty Devi, Advocate
...... for information and necessary action.

Registrar Administr

e t%n

oty
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: B gt cy/ 222b IRG/LP Dated:/0.02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ranjit Khokhar
S/0O Shri Sewa Dass
R/O Ward No.4, Allah Jammu,Tehsil Arnia, District Jammu

vide notification No. 1966 of 2022/RG/LP dated 14.11.2022 for a period of one
year has been extended till 28.02.2027 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
By Order W\ﬁb’;&(,
(Syed Mujtaba Hussain)

Registrar Administragion
Z

No: /b6 7/—7/2 RG/LP Dated:)§.02.2026
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Ranjit Khokhar, Advocate
...... for information and necessary action.

o b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 30/-7—4;/ 2024 /RGILP Dated:/d.02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sachin Goswami
S/O Shri Jai Gopal
R/O Village Purmandal, Ward No.2, Tehsil Bari-Brahmana, District Samba

vide notification No. 1545 dated 03.03.2018 for a period of one year has been
extended till 28.02.2027 after condonation of delay subject to the verification of
his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
By Order (&Wﬁ}ﬂx
(Sye ujtaba Hussain)

Registrar Administragon

No: ZB77—Bb RGP Dated: /§.02.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Samba

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Sachin Goswami, Advocate

...... for information and necessary action.

W@y %
Registrar Administration
e %

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: quﬂy/Zé&é /RG/LP Dated:/ﬂ.02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Manshi Rajput
D/O Shri Jagdish Singh
R/O W.No.8, H.No.75, Ramloo Rasdian, Tehsil Ramgarh, District Samba.

vide notification No. 53 of 2024/RG/LP dated 20.02.2024 for a period of one year
has been extended till 28.02.2027 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \W\—gﬁg
(Syed Mujtaba H

ussain)
Registrar Administrag;)n

No: JPB7—FY RGP Dated: /802.2026 L 2

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Vi Ms. Manshi Rajput, Advocate
...... for information and necessary action.

. W@%@F\"@.
Registrar Administration

Ch
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3 9 %)ﬂl@ /RG/LP Dated:/#.02.2026
14
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Jasonia
D/O Shri Johson Chandel
R/O Near Post Office, Tehsil Thathri, District Doda

vide notification No. 151 of 2023/RG/LP dated 13.02.2023 for a period of one
year has been extended till 28.02.2027 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order W—ﬁ!ﬁ{%
(Syed Mujtaba Hussain)

Registrar dministra/gon

No: 7695769~ RGILP Dated:/6.02.2026
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Jasonia, Advocate
...... for information and necessary action.

Reglstriymml tration

£l
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: Yto ohaorl /RG/ILP Dated:}8.02.2026
b/

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Bilal Ahmed Bhatti
S/O Shri Mohd Azeem
R/O Village Saaj, Tehsil Thanamandi, District Rajouri.

vide notification No. 926 of 2022/RG/LP dated 27.07.2022 for a period of one
year has been extended till 28.02.2027 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

_ The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order MM%
(Syed Mujtaba i{uss in)

Registrar Administration
No: %7 FO2~740 RG/LP Dated:)8.02.2026 a%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi.
3: Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Bilal Ahmed Bhatti, Advocate
...... for information and necessary action.

t @Mﬁ!n
Registrar Admini t}/\

ok

L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: Lol J )b IRGILP Dated:16.02.2026
v
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Zeerak
D/O Shri Farooq Ahmad Pattoo
R/O Badoobagh Khanyar Tehsil Khanyar District Srinagar

vide notification No. 2606 of 2024/RG/LP dated 24.10.2024 for a period of one
year has been extended till 28.02.2027 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order M@/ﬁi W
(Syed Mujtaba Hussai

Reglstrar Administra on
No: 7 ZIt-1 8 - RG/LP Dated:!B.02.2026 %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar

b CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Zeerak, Advocate

...... for information and necessary action.

AL
Regisw Adml{istr 7;“
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3162c26 /RGILP Dated:8.02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sehrish Hakim

D/O Shri Hakim Showkat Ali

R/O Baghwanpora Lal Bazar Tehsil North Srinagar (Eidgah) District
Srinagar.

vide notification No. 2558 of 2024/RG/LP dated 23.10.2024 for a period of one
year has been extended till 28.02.2027 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order Wﬂ_@-\g 16
(Syed Miijtaba Hussain)

Registrar Administration
No: TUB2-09 RG/LP Dated:1p.02.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Z. Ms. Sehrish Hakim, Advocate
...... for information and necessary action.

Nﬁ@ﬂ’y&ﬁ/\’fo
Registraf Adm nistragon

L/

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /02 & 202¢ IRG/LP Dated: /6.02.2026
:

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nuzhat Majeed
D/O Shri Abdul Majeed Bhat
R/O Astan Mohalla Badran Tehsil Magam District Budgam.

vide notification No. 2351 of 2024/RG/LP dated 12.09.2024 for a period of one
year has been extended till 28.02.2027 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order 2 b
(Syed Mujtaba Hussain)
Registrar Administrag)n

No: 27/9-26  RG/LP Dated:/802.2026 Y
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2, Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Budgam.

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Nuzhat Majeed, Advocate
...... for information and necessary action.

M%%‘b 2%
Regislti Adminisﬁ*agi)n

N ——

O
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Y03 0/ 202¢ RGILP Dated:/§ .02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Zulekha
D/O Shri Mohd Muzaffar
R/0O 159, Lane-G, Rose Lane Colony, Chanapora, Tehsil & District Srinagar.

vide notification No. 129 of 2024/RG/LP dated 20.02.2024 for a period of one
year has been extended till 28.02.2027 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order “%ﬂyg
(Syed Mujtaba Hussain)

Registrar Administration

No: 7727- 3Y RG/LP Dated:/5.02.2026 v

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar

2, Secretary, Bar Council of India, New Delhi.

9 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Zulekha, Advocate
...... for information and necessary action.

e e
Registrar Administration
v ¥

ok
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: YOY of 202¢ |RGILP Dated:/§.02.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammad Ashraf Mir

S/O Shri Abdul Rahman Mir

R/O Punzwa Dowlatabad Villagam, Mir Mohalla, Tehsil Villagam, District
Kupwara.

vide notification No. 1109 of 2023/RG/LP dated 02.06.2023 for a period of one
year has been extended till 28.02.2027 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order M‘@Tmﬂ%
(Syed Mujtaba Hussain)
Registrar Administrag:)n

No: 7735 - Y2 RG/LP Dated:/5.02.2026 v
Copy forwarded to the: -

3 Principal District and Sessions Judge, Kupwara
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kupwara
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mohammad Ashraf Mir, Advocate
...... for information and necessary action.

il

D
Registrar Administr

W




